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The  anolicants have  fileg Ehis  Review CAoplication
AEinst tha jur:?qe‘-xm-m'l::' dtp 10.9. 1992 by which the 04 was part iy
al lowad , bt the Telief o} aimad for requlari sation of th@
Fuarter waf» not. granted.  1n this Ra 3t g stated that there
L5 annea rewyt .t-ie'rmr N the Judcrmant | O fhe BOrUtinyg of the
eoord, gt AOTRE T that thee iq n ey aoBTent on the Tace
f;f the Tudcement The wsmp] wyeR died on | b.1. 1988 and wihat Athe

appl icant MNO.Z  hasg stated in hep First PEDTOSONtat 1 on for

enlisted for BRDOINtMENE o NS ES T Onata oround.  The sen W
NOL mEior at Ehat. time. The Rai lweay Board'te oy i lar reforred
ey a3 ét.x;t:ﬁxi in the Tudcement 156l oo, Lo show that ¢ o
AU of admi :;'t_rsat:‘fwzs. lavse | the ;'x:wmys;fsj.mruat_ﬁ§ ST Sarye :

18 not made Wwithin twe ] ve MOEHS . b Ot of turn a Totmert

'cra‘rmat b made unloag there sre adtmrwis;tmtivm lanses I the

Drogent CasB,  thore WEE P ésrdmiﬁifstratiwa lapse ag has  boen

di%ﬁ%ﬂd @l akx:mtealy I the body of thes JuSoement Thes

B sy CENnOt oot exivantaqsa of a subsmzmnt TEDTesentat ion

Which she Na8%  made after the 5O hag aUTad ned METOrity, IE

results  fop ot of turn allotmeane and that has beer di SCussed
In i body of the Judcement Thus there 1% no ErIor apmarent

90 the face of he Tucerement |
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Along  with the Review Anplication, the appl icants have

also filed instructions of the Railway Board in  regard to

relaxation of age and Filed a photostat cooy of B8 of Guide
‘

to Railway Manual on Establishment Rules. It goes  to  show

that relaxation of e oan also be given on the lower  aide,

but it was not the case of applicant No.? when she applied for

compassionte  appointment  of applicant Ma.l in 1988 and  what

she stsated that the name of the ward may be listed for

COMDBSSIONEte  appointment The  appl icant tammot. get any

advantage out of that.

As provided by Section 2y 3)(F) of the Ast.,. the
Tribunal possesses the same powers of review as are veated in

a Civil Court while trving & civil sait. A4 par  the

provisions of  Order XLVIL » Rule 1 of the Code of Civil

Proceedore, s decd sion/Judcement /order can be reviewsd .
/

(i) if it suffers from an error anparent. on the face

of the record: or

{i1} is liable to be raviewed on account, of discovery

of any new materisl or evidence which wse not

within the knowledge of the party or could not be

procuced by him st the tirma the Judogement wase

made, despite due diligence: or

{(i11) for #ny other sufficient reason construed to mean

“analogous reauon’
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The applicants could not make oot any ground for interference
in the Judgement under review. The Review Application is,

therefore, dismissed. : !

(J.P. SHARMA) o
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